Affidavit 10 be Fuenished by the eandidate ulongwith Nomination Paper
Before the Retvirning Officer
For electian 10.,..ccuyieiyonnen - {name of the Houss)

From. 3% T PM [}mh-ﬂﬂnstttuenc}'{ﬁam af fe Uanstinei, i |
f...Ln!éj.j.%mlnnﬁmh:mmnr.... ’DEVW‘jW\/ .

.*tgml.,.‘j. 2..; ears, resideani of) .. fﬁ.i.ﬁ.bﬁ.bﬁﬂm.{mmim full postal address), o vandidaie al bic atiive
Election, do hereby solemnly affirm and stite on oath &s under--

{ trike out whichever is not appticahvljﬂ I Utm (}'

{1} L em a candidate set up by o s nime of the political party )/ am contesting a4 w
Independent candidate,
() Details of PAN and status of filing of Income tax return :
"SLNo. | Names Permanent The financial year for | Tofal income
Account Number | which the last shown In Income
(PAN) Income-tax return has | Tax Return ( in
: e i e been filed Rupers) -
I. Self AQSPDOAE —Zavo ZLro
2. Spouse- T ¢ Yodav [ATSP Y158 Zpro ZRYD
3. Dependent |t qniT) yasmal. | IR G PREZTN — o1 Zovd
| Dependent2 py oy Yoawesd [BAIOPK 385TN| 7014 | @ \S14p=0b
L.'r. Dependm:li .........

(3) The following case(s) is/ are pending against me in which eognizance has been taken by the court:-

Sl [ Offence Description
Mo
{a) | The details of cascs where the court has faken s
cognizance, Sections of the Act and description i ](L{
of the offence for which cognizance taken : NO}' “?W
(b} | Name of the courl, Case No. and Date of order \ ,1”.:
taking cognizance : N “-'} o P?'L‘ = :
fe} | Details of Appeal (x) f Application(s) for revision ’ B0
(if any) filed against the above order(s) Nk a pRMCa bl

4. Cases in which I have been convicted by a court of lnw(other those referred 10 in Form 26):

jlfl'i The details of cases, Sections of the
I Act and deseription of the offence for
| which convicted

b ]

I (b) | Mame of the Courtis). Case Mo, and |
| | Date(s) of onder(s) .




13p Thut | give hieietn below (e detuils of e dsseis {movable snd iinmovable ete) of mysel,
mw spouse and all dependents:

A Details of movable asss ;

Note: :

1. Assets in joint name indicating the extent of joint ownership will slso have to be given

2 In case of depositAnvestment, the detzils including Serial Number. Amount, Date of Deposit, the Schemg,
Name of Bank/ Institulion and Branch are to be given :

3. Walue of Bonds/Share/Debentures as per the current market value in Stock Exchange in repect u listed'
companies and as per books in case of non- listed compuanies should be given,

4 . Dependent’, here means a person, substantially dependent on the income of the candidate.

5. Details including amount is 1o be given separately in respect of sach investment)

—m

S. | Description Self Spouse Dependent-1 | Dependent-2 | Dependent-3
M
(i) (Cash in hand ﬁu,[}ﬂﬂ ﬂu'gu[} -flﬂ'l oo ‘2_U1 ooo €y0 :
{117 | Details of Deposits in Bank Tl | €L Prdah | Pirbpedd | upatnbanii |
accounts (FDRs, Term Deposits PLEWA 093 qh\!“.’é gay3boeniel e ‘m‘;‘?‘ﬂ
and all other types of Deposits |- 3 A LBT (V6228 [299987 300303707
including seving accounts), L E..:i: }i a1 ol 1A oA
s o gl ok Ruicg | €00 | SO
institutions, Noo Banking LR 3—5;1%1&-' h=g 21 1921 >0 o gsied MALCRT -
Financial Companies and - M WPEIRER S A | oo B A 1t

: = a4l 4310100 -g34¥:53 g1
Cooperative socisties and the ot | Ls-d .
amount in each such deposit 203y héﬁi?l ;f‘f;;ﬁ"—’ 248737 L

e T £
{iii) | Details of investment in Bonds,
Debentures/shares and units in | 7 ¢¥'© zov | Z&ro ZeYo Zx Y0
companies/Mutual Funds and
others and the amount. g N -
(iv) | Details of investment in NS5, LY [ LIC HAETTLE
Postal Savings, Insurance Policies L?.}‘Eq 229 55 oA MY 5% 93)0% Zere vo 1
and investment in any Financial | & 'ﬂ_‘i)’.é 3500 L ol
Instrument in Post office or pu-Hei ‘ 9,09 0% |gs 1,08 | |
Insurance Company and the S2v e P | !
___ | amount gu ot | ]
(%) | Personal loans/advance given o e dan !
any persen or entity including pasi . }i
| firm, Company, Trust ete. and e Mo _{:'.\MU""W ZgY\V zor
I ] other receivables from debtors i
! and the amount. " L’-{ﬁb"‘" o =)
I {vi) | Moter Vehicles/Alrerafis/ ) (T p—
|| Yachis/Ships (details of Make, q‘ﬁ:ﬁi‘h o Bt 5 e
Registration Mo, ete, Year ol po® A7 :
‘ Purchuse and amount ) pol) 015" i 45 S9,000 o ]
[ viiy Jewelry, bullion and valuable Enan |00 nn, i O
; thing (give details of weigh and F;r%lq‘%% i zey0 E‘: Imﬂ.,‘, g
ﬂ.p] 249, vy

:,. __{value) _ B i ad
= Jf 2 ai
f hic



i
Fﬁ"f-ﬂ_ﬂnn}' other assets such.s value of
= { ZlimaSinterest '

[ Ui, | Giross Total value

3, Dretails of Immovabie assets:

YT

NERDeD

1
2 2o

Ps{RUAuEsL=A 391w = pan v g

F_zt?in"._?:_p%__ -3‘@1] |I

{(Meze: 1. Properties in joim ownership Indicating the cxtent of joint ownership will also have to be indical:d

2 . Each land or building or apartment should be mentioned separately in this format.)

-
-

.;. Description i Self Spouse Dependeni-1 | Dependent-2 | Dependent-3 |
[ -
() | Asculioral Land - ENETA oo
‘ Location(sy 7 eF D LAY :'-?w:ﬂzf: \ |
| Survey number(s) 275 13k )
;;:: ]l:”'l'oul wm in Zo0 oo | §n5 7w EATTO
l'_"rl !-- = ] r 1
{ Yes or HO) ZRve 20 EE&EE e B o FEro
Date of purchase in case of self R
arsndprapgly - © <o) S | 2RY0 S R W0
Cost of Land (in case of b A
pirchase}al the ﬂfn: of A i W = 4 av]
Any lnves the land e Sers
vestmeot on by
way of development, Lo e
construction etc. (¥mpuev
Approximste Current market
o 72 | zoywo |50a¥h ke
(if)
Location(s) —Z LW 200 1 510 RYo
Survey number(s)
m?’nﬂl measurement in 200 20 1.-5 Db O Zevo
W hether inherited propert
Yes or NO) 9 Zor0 Zero | “ES 2o
Dmufpmnyln case of self | oy 7 ero YZeyo Zero
Cost of Land (in case of ¥ [Ty )
purchase) at the time of eno Lera 'I:WE;MH- eV O
e B e
ny Investment.on the land by :
way of development, 7 g U 5~ R g\
comtruction®te, . - L= ;
fﬁ;ﬂﬂﬂmﬂew n'lnrket oV 2V | ola l’gﬁ = Ay
{Hii)
{including apartments) Z Vo e Z2vo ZLY0
-Location(s) :
-Survey number{s) =2
| measurement in sq. i) £ A
S 3 5 |



C T S Taaher nheried pro - 1 TSPl
| (* oror MO i i um YR TN "ﬁ'}'ﬂ' xl
' | Dt of purchase in case of seif :
P m'-!f'fdwnmnmz- | Zavo | e v _E_ OO [TRve 1
] CC e of property (in case of 0
| pi rehase) at the time o L Evg ZEYC ZRr0 220 &
i | prchase -
A sy Investment on the
pruperty hy way of Zo g0 RS t WALA rALAY
| | development, construction etc. ; i |
:ﬂppmxim Current market Zo¥o 2v0 L‘J‘F'}‘ 000 Zevo LR e -
V| wesue e i - einad
"liv) | Residential Buildings (including | - : ;
| apanments,) . > = uwa'w"‘* = =
i -Location{s) - Wi
'| - Survey numbers)
Area (Total measurement in - 2 poosali] = =
| sq ft.) 3
Brailt up Area (Total —= | uﬂ'ﬁ"}“fﬂ* Y 4
measurement in sg. fi.) =
Whether inherited property i - = =
(Yes ar NO) R
Daite of purchase in case of self I e e —_ -
| acquired property
Cost of property (in case of : _— A
purchase) at the time of - =
| purchase
Any Investment on the land by et B
: way of development, = T L g B =
| construction etc. .
1 Aﬁpmfmat«wﬂmmm = & ’5&‘3““ - —
[ value
(v) | Others (guch as interest in Ea — — — ==
| property)
| {vi) | Total of Carrent Market = =1 LG GE0T A0S o0 -
[ I Value of (i) to (v) above |

(6) I give herein below the details of liabilities/ dues to public financial institutions and government :-
(Mote: Please give separate details of name of Bank , institution, entity or individual and amount far each item)

s i ; |
['s. T Deseription Self Spouse(s) Dependent-1 ] Dependeént-2 | Dependent-3
Lo E\Mﬂh TV
i . T‘-fnddh\/ % Pt | OO
| (i | Losn or dues to Bank/Financial
i Instimution(s) i - : = r
|| Name of Bank of FI - pm'ﬁf:;ﬁ’f
‘ Amount outstanding A
i Mature of loan
| Loan or dues to any 9
individusis/ Entity other than =3 5 M3 ou - =
mentioned in () above.
MName(s)
Amount outstanding -
Mature of loan . ell IR . o ER——




Aty ofher liability

Cerand total of linbilities

(ii)

Ceovetament Dues:
Dhues 1o departmenits dealing
with govemnment
atcommodation

1" Dues 1o departments dealing

with supply of water

Dues to departments dealing
wiith supply of electricity

Dues to depariments dealing
with supply of
celephones/mobiles

Drues to depertments dealing
with government transport
(including aircrafts and
helicopters)

[neome Tax Dues

Wealth Tax Dues

Service Tax,_Dues

MMunicipal Property Tax Dues

Sales Tax Dues

Any other dues

Grand total of all Govt. dues

(8) My educational qualification s as under:

(0] Dutlll.l of profession or occupation:
Self,

111111111111111111

'b"&pnuu ............

{Giwétiﬂﬁla of highest School / University education with full form of the certificate/ diploma/ degree course)
{Mame of the School /College/ University and the year in which the course was completed.)

(). ABSTRACT OF THE DETAILS GIVEN IN (1) TO (8) ABOVE:

1. | Name of the candidate

Sh/Smt/EKum.

2. | Full postal address

LAniod Devi

state

3. | Number and Name of the constituency and

vi4Po %uc,mbmﬂ-u VLA
‘""‘MPM s - Mokadioaind

1. | Name of the Political party which set up the
candidate (otherwise write ‘Independent’)

39 %“J'Pﬁ%d AR

4. | (a) Number of cases in which conviction order
| (ullmrlhn!n those referred to in Form 26)

o Any

| II'""

5T, T

N AN T




T, Teal number vf Pending cases where the | ik
Ir eourt {s) have taker cognizancr N any/

I_".-_"-'lrl""'i :I"_"' = 1 '\!T;I R sy Bast = ﬁ.r'ﬂl- T benie En sy

e | Incume Tox Return Niled |

E’“Hcmﬁ'm'
| (b Spouse:

| _llc)Dependents JI R . A 5
6. Details of Assets and Liabilities in rupees

Description Self Spouse | Dependent-1| Dependent-li | Dependent-ill_|
A, Movesble »
B.

R T S —

Asset (Tolal value) 44,986 "3‘.“-_""’?‘ ﬂr?é,li'&' RDEFE:}E':_ TRYo

Immovahle

Azsel

(i) | Purchase Pnce and
Development Costof | — | 3550 923500

Immovable Propeny —

(Total Value)

i} | Approxim Current g

i Movioe Pl - - A S0Y s #

Asse: {TN-EI "l"&llﬂ] j

— —

7 Linhilities — = - ~ pan
(i) Governmen

dues (Total)
(i} Loans from Bank, : L
Financial Instinnions and — e = I -
others (Total) |
f. | Highest educational qualification:

— — - - -—

(Give details of School / University aducation with full form of the certificate/ diploma/ degree
course) (MName of the School /College/ University and the year in which the course was mmpiﬂadii

VERIFICATION

i i and correct o the
1, the depanent, above named, do hereby verify and declare that the contents of this affidavit are true
best of my knowledge and belicf, no part of it is false and nothing material has been concealed there from. | further
declars thal - :
{u) there Is no case of conviction or pending case against me other than those mentioned in items 3 and 4 nt;nvfj 4
(b} L my spouse, or my dependents do not have any asset or liability, other than those mentioned in ftems 3 ar
irhave,

Verified 8. .ocvouennveeencie - o AT, it iiasinnns nsinnssssorarniBY Ofrasansusarsrsnsssnarsrnsrrensysvanes | RN




¥

Note: 1. Affidavit should be filed Intest by 3.00 V"M on the last date of ﬁ!-in;g. naminasions, B

Z Affidavit saoald be sworn before an Uath Commissioner or Mugistrate of the First Class or hefore a Nelary
Public,

3. All eolumns should be filled up and ra column ta be left blank. If there is no information to farnish i respitl ol
any ifem, either “Nil” or “Not aplicable”, as the case may be, should be mentioned.
4. The affidavit should be either tvped i written iegibly and meatly

s
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